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CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKNOW BENCH

O .A .N o .3 2 3 /2 0 0 5  
This the  day o f 07**' O ctober 2 0 0 5

HON^BLE SHRI S.P. ARYA. MEMBER f A^

A m ar Nath Mishra aged about 52 years son o f Late Shiv S hankar  

MIshra Resident o f T y p e -3 /4 , Teacher S ta ff Q uarters, Kendrlya  

V idyalaya, Arm y Medical Core, Lucicnow.
...Applicant.

By Advocate; Shri Raj Singh.

Versus.

1. Kendrlya V idyafaya Sangathan, 18, Institu tiona l A rea, Shaheed  

Jeet Singh Marg, New Delhi through Chairm an, Kendrlya  

V idyalaya Sangathan.
2 . Com missioner, K .V .S . 18, Institu tional Area, Shaheed Jeet Singh  

Marg, New Delhi.

3 . Education O fficer, Kendriya V idyalaya Sangathan 18, 
Institu tional A rea, Shaheed Jeet Singh Marg, New Delhi.

4 . Assistant Com m issioner, K .V .S . Lucicnow Region, Sector-'J ' 

Aliganj, Lucicnow.
5. Principal KV. A rm y Medical Core, Lucicnow.

...Respondents.

By Advocate: Slnri S.P. Singh for Stiri M .G . Misra.

ORDER fOrail 

BY HON^BLE SHRI S.P, ARYA, MEMBER (A)

1. The applicant, on tran sfer under Para 18 (b )  o f th e  transfer  

guidelines of K .V .S ., from  Kendriya V id ya laya . AMC, Lucknow  

to  Kendriya V idyalaya, Tengavaliey  lias challenged th e  order 

of transfer dated 2 4 .0 6 .2 0 0 5  and the  reliving order dated  

3 0 .0 6 .2 0 0 5  on th e  ground th a t P ara-10  (2 )  and 18 (b ) o f the  
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new Transfer Guidelines o f 2 00 5  are  unjust, unfair and  

arb itrary  and v io lative  o f A rtic le -14 o f th e  Constitution.

2 . I  have heard th e  learned counsel fo r th e  parties and have

considered the  decision o f th is  Tribunal m ade In sim itar

m a tte r  In O .A .N o .2 8 2 /2 0 0 5  and o th er connected O.As.

decided on 0 8 .0 9 .2 0 0 5  w hereby, O .As. w ere  disposed of by

passing the  following orders:-

" I ) .  Respondents are  directed to  re -exam in e  th e  
policy to  reconsider It in th e  light o f th e  observations  
m ade above.

ii). The orders o f tran sfer passed in each case shall 
not be given effect to till th e  m atte r is reconsidered  
by a decision o f th e  KVS in w riting w ith reasons.

I I I ) .  Any tran sfer order a lready effected and relieving  
ordered, In those cases applicants would be restored  
back to  th e ir  status quo an te  till th a t period th ey  
would be disbursed fo r woric rendered, salary and pay 
and allowances.

iv ). On reconsideration by a reasoned and speaicing 
order, which shall be passed w ithin a period of tw o  
m onths from  th e  date  o f receipt o f a copy o f th is  
order, respondents shall e ith er m odify the  tran sfer  
orders o r pass fresh orders of transfer. No costs.'n

3. Since th e  facts and ground o f challenge to  th e  transfer order 

im pugned are  s im ilar to  those as stated in th e  decided cases, 

therefore , s im ilar directions are  given by disposing o f this

O .A. No prejudice Is liicely to  cause to  e ith e r o f th e  parties by 

disposing o f th e  O .A . in term s o f e a rlie r o rder dated  

0 8 .0 9 .2 0 0 5 .

4 . Accordingly, th e  im pugned orders a re  set-as ide  w ith the  

direction to  th e  respondents to  re -exam in e  th e  policy as 

required by th e  order dated 0 8 .0 9 .2 0 0 5  passed in



J

O .A .N o .2 8 2 /2 0 0 5  (S u p ra ). I t  is fu rth e r provided th a t status- 

quo ante  shall be m aintained by restoring th e  applicant to  th e  

original place o f posting and he would be entitled  to  th e  

paym ent o f salary and allowances fo r th e ir  working on th e  

restored post. I t  is also directed th a t th e  respondents shall 

pass a reasoned and speaking order In th e  case w ith in  2  

m onths o f th is order in accordance w ith  law .

5. W ith the  above directions the  O .A . Is disposed o f w ith  no 

order as to costs.

(S.P. ARYA) 
MEMBER (A )

Ak.


